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TIlE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
.'\ND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (al and (bl. 
No, Sir. On the other hand, the Delhi 
Vegetable Oil Traders' A.uoeiation had in 
reprcaentation stated that the price of 
mustard oil fixed by the Government 
might not be worub e for coDiuming 
centl'd due to tranapo tation, inter-State wea tax and, other expenses. 

While fixing the maximum retail s..Iling 
pritt of mustard oil at lb. '0 a kg., in-
cluding _ but exclusive of the COlt of 
container, all relevant facton were kept 
in miad. The Suprcne Court haa also 
upheld the validity of the Mustard Oil 
(Price Controll Order, '977 of30-9-'977· 

R_~ 01 Lo.aa advaaced by 
Empire 01 hllUa, Ullit of LIe 

+'197. SHRI PABITRA MOHAN 
PIlADHAN: Will the Minister of 
FINANCE be pleased to state ; 

(a) whether the . Empire of India Unit, 
now L.I.C. had loaned about Rs. 4'!i 
latha to one Shri Challu Ram Bhadam 
in 1952-53 ; 

(b) hehaanot retumedthe loan ... yet 
in spite of the Bombay and Patna High I 

Courta ordcra to do 10 failing which to 
attach bia properties; 

( c) in punuance of the Courts order a 
house in Jhumriielaiya was put on public 
auction and taken by L.I.C. iuelf in 
the year 1965 ; 

(d) the COurtl order .... not been im-
plemented till today and neither the said 
holding io taken p<lII<OIIion of by the L.I.C. 
nor the loan i. recovered due to manouv-
ering ofthe person concerned ; 

(e) SMi Chattu RAm and others .tilJ 
contlDue to reside therein without paying 
any rent; and 

(f) any ate~ have been taken au far by 
Govuruncnt 'In this matter ? 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
H. M. PATEL): (a) A mortgage·loan 
of RI. 2,40,000 wao: advanced to Shri 
Chattu Ram Bhadani, a mica merchant 
of Jhumaritelaiya by Unit : Empire of 
India in April/May '950 • 

(b) Yes, Sir. 

(c) In pWllWUlce of the Court's oNc" 
the property was put on Public Auction 
and in tbe absence of oulliide bidders it 
was purchased by the LIC itself in the 
1966. 

(d) The execution proceedings before 
the Hazaribagh Court initiated by 
LIC in pUl'lluance of the auction sale were 
obatnJctcd by the Judgement Dcbcor by 
raising various le!,al grounds. When the 
order for pDllll<alon was passed by th~ 
Hazaribagh Court, the Judgement Debtor 
a~cd to the PaUla High Court. When 
tfie appeal had been decided in favour of 
the LIC in 1974. the Judgement Debtor 

ade it difficult for the LeC to take pos-
session of the property. LIC, therefore, went 
to Hazaribagh Court with a prayer see-
king eourt help in taking poss_iol).. The 
Courl had deputed the Execution Magis-
trate, the Nazar of the Court along with 
armed police force. Along with these the 
Senior Branch Manager and the Assistant 
Branch Manager of the LIC's Local 
Branch Office and other LIC staff pro-
ceeded ill·or,ler ·to take ""s .... ion of the 
property on the 29th July 1977, but they 
had to withdraw in the face of violent 
obSlruction put up by a .Iarge group of the 
Judglllell~ Debtor'. IlIcn. Lie has once 
again made a petilion lo the lIauri-
lJagh Court seeking further Cuurt assistance 
and urders in the matler. Owing to 
prvlongcd cx,.cution procccding"s the re-
covery of the loan is still pending. 

(e) Yea, Sir. 

(f) The LIC is taking steps for moving 
the Hazaribagh Court for issue of fresh 
process for delivery of pOSBellsion of the 
property. The LIe has aho written to the 
Government of !lihar on 9th December, 
'977 for necessary assistance in the malter. 

DeelaratoD or Purl .... d KODark 
a. TODd.t PJac:e. 

4~a SHRI PADMAGHARAN 
SAMA.lIITASINHERA : WilltheMlinbter 
of TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether Government know Puri and 
Konark are famous tou.ilt places which 
attract v isilors not onl y from India but 
also frQlll [oreign countries ~ 

(b) if 00, how many outaidero viail Purl 
and Konark annually by train and Road, 
and 

(c) when GovcrnmentprQpose to declare 
Puri and Konark as the touriot place •. ? 




